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Counsel for the applicant,
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Connesel £or the respondents,

Hon'hle My, Justice D,L, Mehta, Vice-Chairman

Fon'hble Mr, Wi, Verma, Administvrakcive Member
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PER HON'BLE MR, JUSTICE D.L, MEHTA, VICE- CHATIRMAN:

zd the learnaed counsel for the parties,
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Pailway, Domhay vidse hiz telegram dated 21,7.24 (Annermre

/1Y dirsct=d to DFM, Ajmer zs unders-
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Uas a matter of grace, Shri Bhola Singh is
trzzted having <completed the genzlty of reduwction
ag on 1A,7.1982, He w3y be pwosted o wra-rzduciion
i 5 | T) from 1A=T7=193
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2. Thz cas:z of the applicant is that the respondents
havz not imglsmenited this crdsr znd he 1s entitlzd for his
rosting as Dy, Yard Mazster from 16,7.84 and his pay will

n what he
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cticon with 2djustmznt 22 may he
nzrzssary for increzze of pay and allowances Jduring this

pericod,  The reavondents have sukbmitiozd th
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this fact has bezn admitted Ly chamythat thesss divsctions

3

ware lzzusd, It was ~whmi+~@d that th= apolicant has

Fznsion Pules, It was
the purprse of Jetzrmining the pension, the last pay scozxl
2f the enployves is matsrizl, Howevsy, iths smploye:z should
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get zguch pay scale mindmam £or 22 days.  Me. Mand
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counse)l for the resspondents, swubnits
th=t the iailwav Pepsicn Pulass arve not availakls, Unlss=s

co./2



the male is beforzs us, we 2annok inkterpret ths mlz in the

croper way and failure o produze the rmaless by the Piluay
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Sverse infeorenzz agzinst

Connsel iz mufficient o draw the A

a4, In the facts and cirmumstancecs, ws direct that

the letbt
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r, Anrnemare A-l, should he implems
Thz applicant should Le sonsidered ae Dy. Yard Mazter from
1£,7.1984 and the pensionary hensfite arising becanze of
inzreasz=s in the staéus and expiry of the reduction period
chonld ke given £o him, Pensiozn shouvld he revised afresh
and all conssquential benefits shonld be given to the
applicant, Annermare A=l ic wery specific that pay on
aticn ghell k2 not less ther whet he draws pricr &
b o3d justment, This clearly showa that ths
applizart is entitlad for ths benefit of pensicrn on the

pay which hes heen restirad in toto, The ok jeotion of
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no order as kLo oosts,
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( M.%. VERMA ) ( m.L. MEHTA )
iztrative Memker Vicz=Chaiiman
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